
WA No. 3 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 4 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 5 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 6 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 7 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 8 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 9 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



WA No. 10 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr K Paul, learned counsel, appears for the appellants. 

Mr RN Marbaniang, learned counsel, represents the 

respondents. 

There is a request on behalf of Mr N Syngkon, learned counsel, 

by Mr RN Marbaniang, learned counsel, for adjournment on the 

ground that the latter is in personal difficulty on account of sickness 

of his wife.   List this matter on 24.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 



MC(WA) No. 2 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr R Deb Nath, learned CGC, appears for the appellants. 

No one is present for respondent. 

Registry shall submit office report in respect of service of notice 

on respondent on the next date of hearing.  List on 25.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 
 

 
 
 
 
 
 



WA. No. 17 of 2012 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
10-03-2015  

 

Ms. S.G.Momin, learned Advocate, appears for the 

appellant.  

Mr. V.K.Jindal, learned Sr. Advocate, assisted by Mr. 

S.Dey, learned Advocate, represents the respondents.  

Ms. S.G.Momin, learned counsel, appearing for the 

appellant states that learned Sr. counsel, Mr. G.S.Massar, 

engaged to argue the matter is in personal difficulty and that is 

why he has also applied for leave. In that view of the matter, 

request for adjournment is accepted and the matter is directed 

to be posted after 2(two) weeks.  

List on 24-03-2015.  

   

 

JUDGE      CHIEF JUSTICE(ACTING)  

 

S.Rynjah 

  

 

 



WA. No. 33 of 2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
10-03-2015  

 

  Mr. SM. Suna, learned Advocate, appears for the 

appellant.  

 Mr. AS. Siddiqui, learned Advocate, represents the 

respondent.  

 Learned counsel for the appellant states that with the 

consent of learned counsel for other side, he is praying for 

adjournment to do the needful in terms of earlier order. Thus, 

the matter is adjourned for 2(two) weeks.  

 List on 24-03-2015.  

 

 

JUDGE           CHIEF JUSTICE (ACTING)  

 

S.Rynjah 

  

 



WA No. 12 of 2015 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr R Deb Nath, learned CGC, appears for the appellants. 

Mr M Chanda, learned counsel, represents the respondent. 

This matter is connected with MC (WA) No. 2 of 2015, wherein 

service is not yet complete. Await service and list on 25.03.2015. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 
 

 
 
 
 
 
 



WP(C). No. 329 of 2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
10-03-2015  

 

  Mr. VK. Jindal, learned Sr. Advocate, assisted by Mr. 

S.Dey, learned Advocate, appears for the petitioner.  

 Mr. R.Deb Nath, learned Advocate, represents the 

respondents.  

 Mr. VK Jindal, learned Sr. counsel, prays for and is 

granted 2(two) weeks’ time to file rejoinder. List thereafter on 

24-03-2015.  

 

 

JUDGE      CHIEF JUSTICE(ACTING)  

 

S.Rynjah 

  

 

 



WA No. 67 of 2014 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
10.03.2015 

 
 

Mr SC Shyam, learned senior counsel, appears for the 

appellants. 

Ms R Dutta, learned counsel, represents the respondents. 

Impugned judgment was affirmed by Hon’ble Supreme Court in 

2012 by dismissing the SLP. Besides the Division Bench of this High 

Court has already given enough time to implement the impugned 

judgment.  We thus    do not appreciate the request for further six 

months adjournment.  However, upon persistent request we grant the 

department only     two months time to do the needful, failing which, 

the Court may proceed  in  accordance  with  law.  List accordingly 

after two months. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  
dev 
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WP(C). No. 304 of 2012 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
10-03-2015  

 

  Mr. A.H. Hazarika, learned Advocate, appears for the 

petitioners. 

 Mr. S.Dey, learned Advocate, represents the 

respondents- GHADC. 

 Learned counsel for Garo Hills Autonomous District 

Council, Tura, during the course of hearing submitted a 

written instruction received from the Secretary, Executive 

Committee of the Council to inform that the settlement of 

Rubber Mahal of North and East Garo Hills for the year 2012-

2015 has since been cancelled. The said letter is taken on 

record and reproduced hereunder: 

“OFFICE OF THE GARO HILLS AUTONOMOUS 
DISTRICT COUNCIL, TURA. 

FOREST DEPARTMENT 

Office order No. 106       Dated Tura, the 5th  
December/2014. 

 

 On account of Rubber being treated as a 
restricted commodity and it being under the 
direct control of the Central Government, the 

Executive Committee, Garo Hills Autonomous 
District Council, Tura hereby cancel the 
settlement of Rubber Mahal of North & East 

Garo Hills for the year 2012-2015 settled vide 
this office order No. 58, dated 13.08.2012 with 

Smt. Dimre Momin of Nangabury, Resubelpara, 
North Garo Hills with immediate effect.  

 

Sd/- 
            Secretary, Executive Committee,  

Garo Hills Autonomous 
District Council, Tura.” 
 



2 

 

 In view of the aforesaid order issued by Garo Hills 

Autonomous District Council, Tura, this writ petition would not 

survive. Hence, it is dismissed as infructuous.  

 

 

JUDGE      CHIEF JUSTICE(ACTING)  

 

S.Rynjah 

  

 

 


